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Title: Requests the Central Government to accede the demands of University and college teachers to implement
the pay scales as recommended by University Grants Commission.
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PROF. A.K. PREMAJAM (BADAGARA): Sir, every time the senior Members are disturbing. I am not allowed
to speak. Every time, he is rising up. I am not disturbing anyone... (Interruptions).

MR. CHAIRMAN: I have called her three-four times.

PROF. A.K. PREMAJAM :Mr. Chairman, Sir, I may be permitted to raise a very important matter before this
august House. A large number of university and college teachers from across the country nearing more than a
lakh are marching to Parliament House today in response to a call given by the All India Federation of
University and College Teachers' Organisation. Their legitimate demand 1s to get the pay scales as recommended
by U.G.C. implemented by the Government.

In this connection, I may submit that the All India Federation of University and College Teachers' Organisation
has given a call for an all India indefinite strike from August 11 onwards. If the strike starts, it will lead to many
difficulties as far as student population is concerned and this will disturb the entire working of the colleges and
universities also. It is a very serious matter which will affect the entire nation.

Therefore, I appeal to the Government, especially the hon. Minister for Human Resource Development, to
sympathetically consider their legitimate demands and not drag the university teachers all over the country into
the strike as has happened in the case of postal employees. Their strike was dragged for more than seven days. |
once again appeal to the Government to look into the matter and just try to implement it immediately...
(Interruptions).

">SHRI RUPCHAND PAL (HOOGLY): Sir, the Government should respond to this. Thousands of university
teachers are demonstrating outside the Parliament House... (Interruptions)

">SHRI N.K. PREMCHANDRAN (QUILON): Sir, I have given notice on the same subject.

">SHRIMATI GEETA MUKHERIJEE (PANSKURA): Sir, the Government is not giving sanction to the
recommendations of the University Grants Commission. That is the most important thing. That 1s one of their
demands. The Government should immediately respond on this.

MR. CHAI RMAN :Shri Premchandran, you can say that you endorse the same.

SHRI N.K. PREMCHANDRAN :I am endorsing what has been stated. In the year 1986, the Fourth UGC Pay
Commission was constituted and 12 years have elapsed since then. After the Fourth Pay Commission, now the
Fifth Pay Commission was also constituted. A committee has been constituted under the Chairmanship of Prof.
Rastogi and its recommendations have been accepted by the UGC. ... (Interruptions)

MR. CHAIRMAN: Nothing will go on record. Shri Premchandran, you were to endorse and not make any
speech. Shri Prabhunath Singh.

(Interruptions) *
SHRI RUPCHAND PAL (HOOGLY): Sir, the Government should respond.
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MR. CHAIRMAN: Nothing will go on record.

(Interruptions) *

* Not Recorded
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MR. CHAIRMAN: I told you that if you had given the notice, your name would have been in the list. You have
not given the notice. Your name is not there in the list.

... (Interruptions)

MR. CHAIRMAN: Please do not disturb. You have not given the notice. If your name is not there in the list,
then it means that you have not given the notice. You can give the notice for tomorrow. I am telling you that you



can raise this matter tomorrow. Please do not disturb.
... (Interruptions)

MR. CHAIRMAN: Nothing will go on record.
(Interruptions)*

MR. CHAIRMAN: I am telling you that you have not given the notice. You can give the notice tomorrow.
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... (Interruptions)

MR. CHAIRMAN: There are a number of people whose names are in this List. How can I give you a chance?
Your name is not here. I will not tolerate this.
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(Interruptions) *

MR. CHAIRMAN: You give notice. You will get a chance tomorrow, not now. Your name is not there in the
List.
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MR. CHAIRMAN : Nothing will go on record.
(Interruptions) *

MR. CHAIRMAN : Please do not interrupt like this. Nothing will go on record. (Interruptions)*



